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 (iii)  Early  Construction  of  Sutlej-Yamuna

 link  canal  in  Punjab.

 श्री  सनी राम  बागड़ी  (हिसार  अध्यक्ष

 महोदय,  पंजाब  व  हरियाणा  में  पानी  के  बंटवारे  के

 बाद  जो.  पानी  हरियाणा  को  मिलना  चाहिए  था,

 जो  पानी  मिल  रहा  है,  उसको  पुरे  पानी  के  रूप  में

 हरियाणा  उपयोग  करे,  इसके  लिए  एस०  वाई०

 एल०  (सतलुज  यमुना  लिक)  नाम  का  एक  चन्द

 किलोमीटर  का  टुकड़ा,  जो  पंजाब  को  जमीन  में  से

 होकर  आता  है,  बनाने  का  आपसी  फैसला  सन्

 1981  के  शुरू  में  हरियाणा  व  पंजाब  दोनों  राज्यों

 ने  आपस  में  भारत  सरकार  की  मध्यस्थता  में  तय

 किया  और  समयबद्ध  डेढ़  साल  में  यह  लिक  नहर

 बनकर  तैयार  होने  का  वादा  किया  जो  कि  सन्

 82  के  अन्त  तक  हो  जाना  चाहिए  था  ।  उसका

 खर्चा  हरियाणा  सरकार  को  आधा  देना  करार

 पाया।  हरियाणा  सरकार  ने  साढ़े  बीस  करोड़

 रुपया  पंजाब  सरकार  को  दे  दिया  ।  जो  पेश

 इंजीनियर  और  सरकारी  नौकरशाह,  जो  उस

 खुदाई  के  लिए  लगे  थे,  उसी  वक्त  से  खर्च  कर  रहे

 हैं  और  अकाली  एजीटेंशन  में  आतंकवादियों  के

 सहारे  से  इस  नहर  की  खुदाई  और  बंधाई  बन्द  कर

 दीहै।  पंजाब  सरकार  अपने  आपको  असमर्थ  पा

 रही  है।  हरियाणा  का  पैसा  फिजूल  जा
 रहा  है

 और  हरियाणा  के  खेत  पानी  के  बर्गर  सुख  रहे  हैं  |

 मैं  भारत  सरकार  से,  जिसकी  मध्यस्थता  में  यह

 फैसला  हुआ  था,  उससे  मांग  करता  हूं  कि  नीचे

 fag  तरीकों  से  इस  काम  को  तुरन्त  समयबद्ध  ढंग

 से  करे  :

 1.  इस  नहर  की  खुदाई,  बनाई  और  सरकारी

 इंजीनियर  और  कर्मचारियों  की  देखरेख,  तनख्वाह

 भत्ता  सब  केन्द्र  सरकार  अपने  हाथ  में  ले  और

 समयबद्ध  इस  कार्य  को  करने  का  विश्वास  हरियाणा

 को  दिलाए  |

 2.  या  फिर  पंजाब  और  हरियाणा  का  सांझा

 बोर्डे  हो  जब  खर्चा  हरियाणा  का  लगता  है  तो  फिर

 उसकी  देखरेख  भी  हरियाणा
 के  हाथ  में  हो  और

 हर  दूसरे  महीने  काम  की  प्रगति  की  सिपारे

 हरियाणा  सरकार  को  दी  जाए |

 3.  जो  खर्चा  अब  तक  लगा  है,  तनख्वाह  और

 भत्तों  पर,  वह  हरियाणा  के  पैसों  में  से  न  काटा

 जाए,  उसे  पंजाब  सरकार  वहन  करे  ।

 (iv)  Need  to  set-up  a  suitable  evaluating

 machinery  to  study  the  impact  of

 welfare  programmes  on  weaker  sections

 particularly  on  Scheduled  Castes/
 Tribes.

 SHRI  ARJUN  SETHI  (Bhadrak):  The

 directive  principles  embodied  in  the  Consti-

 tution  enjoin  the  State  to  promote  with

 special  care  the  cducational  and  economic
 interests  of  the  weaker  sections  of  the  people
 particularly  the  scheduled  castes  and  _  (11065
 and  to  protect  them  from  social  injustice
 and  all  forms  of  exploitation.  Special
 efforts  have  been  made  through  the  succes-

 sive  five-year  and  annual  plans  to  narrow

 down  the  existing  disparities  in  the  socio-

 economic  conditions  of  scheduled  castes/
 tribes  and  the  rest  of  the  population.
 Various  welfare  programmes/schemes  have

 been  undertaken  by  the  Government  of

 India  for  meeting  the  special  needs  of  these
 communities  for  the  implementation  of
 which  hundreds  of  crores  of  rupees  were

 released  during  the  last  33  years  by  the

 Central  Government  to  various  51810.0
 Governments.

 But,  no  evaluation  of  the  results  obtained

 therefrom  and  their  impact  on  improving
 the  educational,  economic  and  other  in-

 terests  of  these  communities  has  been  made

 so  far.  I  urge  upon  the  Government  to

 appoint a  suitable  evaluating  machinery  to

 study  the  impact  of  the  schemes  implemen-
 ted  and  suggest  measures  to  rectify  the

 defects  if  any.

 (v)  Need  for  providing  security  to  jour-
 nalists  in  the  country

 SHRI  HARIKESH  BAHADUR  (Gorakh-

 pur):  Free,  fair,  fearless  and  balanced

 journalism  is  the  most  important  element  to

 protect  the  existence  of  democratic  system



 ?  Matters  under  Rule  377

 but  due  to  growing  incidents  of  attack  on

 journalists,  it  is  in  danger  now.

 News  regarding  attacks  on  journalists  by

 police  and  anti-social  elements  in  various

 parts  of  the  country  are  being  received  very

 frequently.  A  shocking  news  regarding  the

 murder  of  the  editor  of  a  daily  ‘Madhyayuga’

 in  Banda  district  of  U.P.  has  been  received

 recently.  This  incident  is  a  serious  warning

 to  the  entire  nation.  If  police  harassment

 of  journalists  is  not  firmly  put  down,  our

 present  system  may  get  paralysed.  Though

 the  police  harassment  is  crossing  the  limit

 but  the  security  of  journalists  is  specially  in

 danger.

 Attacks  have  already  taken  place  on

 journalists  in  many  districts  of  7.  inclu-

 ding  Eastern  U.P.  Such  incidents  have  also

 happened  in  other  parts  of  the  country  but

 U.P.  is  at  the  top  in  this  type  of  henious

 crime.  Hence,  Prime  Minister  should  seri-

 ously  intervene  in  this  matter  immediately

 and  guarantee  the  security  to  journalists.  15

 will  be  possible  only  when  the  criminals  are

 given  severe  punishment  and  if  required

 necessary  constitutional  amendments  should

 be  brought  about  for  this  purpose.

 (vi)  Re-opening  of  S.T.C.  Purchase

 Offices  in  Andhra  Pradesh  to  pur-
 chase  Virginia  tobacco.

 PROF.  10.  री  (Guntur):  Mr.

 Speaker,  Sir,  under  Rule  377  I  want  to

 draw  the  attention  of  the  Government  to

 the  following  matter  of  urgent  public  impor-

 tance.

 The  Virginia  Tobacco  growers  of  Andhra

 Pradesh,  particularly  of  Ongole,  Guntur,

 Kandukur,  Bezwada,  Kanchika,  Cherla,

 Nandigama  areas  have  had  to  seek  Govern-

 ment’s  protection  in  February  through  the

 price  support  operations  of  the  State  Tra-

 ding  Corporation  because  of  failure  of

 merchants  and  exporters  to  purchase

 tobacco  at  reasonable  prices.  Three  pea-

 sants  of  Tangutum  area  were  shot  dead  and

 many  more  were  lathi  charged  by  the  police

 while  peasants  were  observing  ‘Rasta  Roko’

 campaign  to  demand  the  S.T.C.  intervention

 to  protect  them  from  the  rapacity  of  mer-

 chants,  and  we  had  to  draw  the  attention  of

 ्
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 Parliament  and.Government  to  that  Kisan

 agitation  and  demand  Central  Government’s

 protection.  Fortunately  the  Minister  for

 Commerce  decided  to  make  the  5.1.(:.  enter

 the  market  and  purchase  tobacco.

 But  contrary  to  peasants’  needs  and

 public  hopes  the  §.T.C.  stopped  purchase

 operations  by  the  end  of  May,  leaving  pea-
 sants  groaning  under  the  burden  of  as  much

 as  20  to  23-1/3  percent  of  their  tobacco

 bales,  still  awaiting  purchasers.  So,  today

 many  peasants  who  had  been  hoping  to  be

 saved  through  the  S.T.C.  purchases  are

 groaning  under  the  burden  of  demands  from

 banks  for  repayment  of  loans  made  during
 last  year’s  crop  season  need  to  borrow  for

 current  year’s  agricultural  season  and  the

 unsold  and  fast  deteriorating  tobacco  stocks.

 So,  I  appeal  to  Government  to  hasten  to

 reopen  8.T.C.  price  support  operations  and

 save  peasants  from  bankruptcy  and  loss  of

 faith  in  the  welfare  aspects  of  Government.

 (vii)  Regularisation  and  Confirmation  of

 empolyees  engaged  in  Census  Work

 in  Bihar.

 प्रो०  अजित  कुमार  मेहता  (समस्तीपुर) :

 अध्यक्ष  महोदय,  बिहार में  1981  के  जनगणना

 कार्यों  के  परिचालन हेतु  समय  समय  पर  लगभग

 चार  हजार  मेट्रिक  से  स्नातक  एवं  स्नातकोत्तर

 शिक्षा  प्राप्त  युवा  कर्मचारियों  की  नियुक्ति  पूर्णतः

 अस्थायी  भर  तदर्थ  रूप  से  280  रु०  प्रतिमाह

 की  दर  से  समेकित  वेतन  पर  की  गई ।  3000

 कर्मचारी  पटलांकन  कार्यालयों  में  तथ[  बाकी

 पटना  एवं  हजारी  बाग  स्थित  सम्पादन  एवं  संकेतन

 कोषांगों  में  टबलेटर  तथा  कोडर  बनाए  गए।

 1980  में  नियुक्त  किए  गए  समेकित  कर्मचारियों

 का  नाम  सीधे  रोजगार  कार्यालयों  से  मंगाया  गया

 था  किन्तु  अधिकांश  नियुक्तियां  1981 में  आयो-

 जित  प्रतियोगिता  परीक्षाफल  के  आधार  पर  हुई

 थी।  यद्यपि  सेवा  शर्तों  के  अनुसार थे  नियुक्तियां

 पूर्णत:  आकस्मिक  किस्म  की  थीं  जो  जनगणना

 की  नियमित  स्थापना  में  विलय  के  लिए  अथवा

 किसी  अन्य  नियुक्तियों  में  किसी  छूट  के  लिए

 आधार  नहीं  बन  सकती  थी  किन्तु  कर्मचारियों  को


